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Affidavit w0 be Fuonished by the candidate alongwith Numination Paper
Before the Retvining Officer
For electam toBIHAT N I0kbN. {name of the Houxe s S4BHA
From. < Lfﬂ...-&m.‘!ﬁ‘:ﬂﬁ......Cl]ﬂﬂﬂ'hlﬂlﬂ-'{ Neme uf tie { vustitier. s
Fattiig,

A i prer = .a..n’.hug‘ Efwila of, -rfu-a""" h-s'r.f HMH‘IM
: G fony Db .
\?_‘ﬁ i B 7 ’:;v‘ <oygars resident o AT 4~ M e Whamolidh n-rnnnn Full postal m.‘-dm:.
Elecrion, du hemby solemnly affirm and siate on oath &s under:- 8 24 .
titrike out whichever is ned applicable)
(1) 1 am a candidate set s by -I-Elﬂ-» LI'.'LJ "
Independent candidare.

() Details of PAN and staus of filing of Income tax return :

V‘ﬂ-m
W I.I'J.“.\.l."lj“ll\. 1 Uk ghaivg

%JB

—=={nmme of the political party j / am contesting ds w,

L - SRR e
PRSI RY. - (PAN) 8L/#J122) | |ncome-tax return has | Tax Return ( in |
“ S _|RiupPriggs | been filed | Rupees) e
i Spouse- L A M) L A& DE V)
3. |Dependent1
B Dependent 2 i 3
If L Dependent 3 , |

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:- _ 3 »

A ﬂ-ﬂ!!} ;e .
[ S [Offence Description
Mo o - S iy A gt
[{a) | The details of cases where the court has taken 7
cognizance, Sections of the Act and description :
of the offence for which cognizance taken ¢
{b) | Mame of the court, Case No. and Date of order /-" o
taking cognizance : /
e} | Details of Appeal () / Application(s) for revision o o _-_:
(if any) filed ngnlnsl. the above nrdlrfs] |
4. Cases in which I have been convicted by a court of luw{other those referred o in Form Iu] jq o aAvy g
{{a) | Thedetails of cases, Sections of the | o 1
i Act and description of the offence for |
I which convicled : I

e R

" Name of the Courtis). Case No. and
Dareis) of order(s) .




;0 lPunishme Limpasce

tp That | give besem below e details of o o wssets {mosable and i imovable i) of mysel,.

mw sponse and all dependents:

A Details of movable assery

(Nnie:

I Assets in joint name indicating the extent of joint ownership will also huve o be given
2 In case of deposit/Investment, the details including Serial Number, Amount, Dase of Deposit. the Scheme.
Mame of Bank/ Instilulion and Branch are 1o he given
¥. Value of Bonds/ShareTebentunss as per the cirrent market value in Stock Exchange in respeet ot sl
companies and as per books in case of non- listed companies should be given,
4. Dependent’, here means u person, substantially dependent on the income of the candidate.
3. Details including amount is to be given separately in respect of each invesiment)

{ S| Description

Self Spouse Dependent-1 | Dependent-2 I ﬁeperlﬂent-Jll
| Mo, 1
bha ! doe |
1 ' (Cash in hand b Ao Sk sl Tom (howand | = o e !
f__ | ) ew—*;:ﬂ " Newbip| Mo (e ¥
||,|:|] [Dctaj!sal'ﬂcpnaitsinﬂank ] . Locteds: I
accounts (FDRs, Term Deposits 8 i
and all ather types of Deposits = i
including saving accounts), Srthpamniy
| Depasits with Financial
Institutions, MNon Banking =
Financial Companies and $5- Boeky
Cooperative societies and the S L ' |
|| amount in each such deposit e goki SR -
| (1) | Details of investment in Bonds, | = FPeiame. |
Debentures/shares and units in e
‘ companies/Mutual Funds and b
|| others and the amount, !
' (iv} | Details of investment in NS5, Eawa '
| Postal Savings, Insurance Policies
| and investment in any Financial i i
f Instrument in Post office or |
Insurance Company and the I
|| amount | .
| (v} | Personal loans/advance given 1o LiCe Bbmm ']
any person or entity including £ 5.4 i
| firm, Company, Trust etc. and - apretiios H i
_ | other receivables from debtors | |
| jand the amount. . — - ST
!{wi) | Motor Vehicles/Aircrafis/ ey S -]
|| Yachts/Ships (details of Make, | Lva~- #5 |
| Registration Mo. ete, Year aof
! _ | Purchase and amount) _l__-- 4
(V71| Jewelry, bultion and valabie e ! |
| thing (give details of weight and | |

i value)




\y Other assets such .3 1.-;1_.’-..c?f—['

Caims/interest yl
| Catoss Total value
. Lretai inmovabie

2 . Each fand or building or a

.
|

b
e _JI_ B

iNerer 1. Properties in Joint ownership indicating the cxtent of

—-r

joint ownership vill also have (o be indicat g

| Built up Area (Tetal

Me

|

| measurement in sg. fi.)

partment should be mentioned separaiely in this format.)
'S, | Deseription i Self | Spouse [ Dependent-1 | Dependent | Dependent-3 |
No ' L |
(i) icul : 5 hel<en, Ne. e | o :
Location{s) T s Ny -
_Survey number(s) - . cArbed . - : = S |
#Area (Total measurement in |
acres) - el | |
“Whether inherited property ez, ‘ .
(Yes or NO) L - pramdf.
_ﬁunfpnminincmnfmf‘pwuj LE +e ‘ I
acquired propegty - . - AT UAY
Cost of Land (in case of | Lack, 2
purchase}at the time of ’ “4
purchase
Any Investmeat on the land by Faw al
way of development, Tl et |
construction ete. ! |
Approximate Current market 50 A by
value toaeiod, .
1
 (H) | Non-Agricaltural Land Sikcandry 4 .
Survey numben(s) =
Area (Total measurement in I3 Pdganulf,
sq. ft.) (8 bl A o
Whether inherited property Pap: |
{Yes or NO)
Date of purchase in case of self | 24, lhsdoang
_ acquired property DRl ;
Cost of Land (in case of
purchase) at the time of Fv;
| purchase i
Any Investment on the land by Bin gy g,
way of development, ;
construction etc. o piacy a
Approximate Currerft marker [ js"
o ‘r'ﬂi!.ﬂ' ¥ ) .-'E.,E._ La Eaie 3 o 1 . et !
(i) Mﬂlﬂ? | |
|| (including apartmenfs) - y i
| | “Location(s) e |
-Survey number(s) i H




Y wiher inberited property

Value of (i) to (v} above

(' &= or NO) M. |
| U of purchase in case of seif o = Ir
| v vired prapeny heo | =
€ st uf property (in case of _— B 2 =
‘ i rehase) at the time of Mo [
2 “chase | | L
Ay Investment on the = T = |
| puirperty by way of Mo !
{ development, construction etc.
| Approximate Current market i
Lo | value o |
(iv) | Rusidential Buildings (including | 57hearm | e TR
apartments, ) .
-Lecation(s) v s -
- Survey number(s}
Aved (Total measurement in [ err—
sq. 1) 2 headbha |
Built up Area {Total ]
measurernent in sq. f.) i
Whether inherited property
{Yes or MO e !
Date of purchase in case of self | 199¢ + ,
acquired property
Cost of property (in case of b _ihrmenid
purchase) at the time of - -
i.!vh;}u - op ks of
ny Investment on and g ki
wiay of development, by B uillivd,
construction etc.,
Approximate Current market 2o Locay
value
Others (such as interest in |
property) A 4
Total of Current Market 2. h:.q.*_’_ |
|

(6} 1give herein below the detalls of liabilities/ dues to public financial institutions and government :-

1

Mo,

i

(Note: Please give separate details of name of Bank , institution, entity or individual and samount for each item)

Description

Seif

Spousefs)

Dependent-1

Dependent-2

Dependent-3 |

Loan or dues to Bank/Financial
tion
Mame of Bank or Fl
Amount outstanding
Mature of loan

4.8.9,

mLﬂzM.-'

g e

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
Mame(s)

Amaount outstanding

NE©

| Mature of loan

ME

|
|

| |




s

E Ay siher liability k. t-*tuq) i i)
| A Can Llea~ ;
(Frand total of liabilities |+ &0 twat, | |
(i) : | ;M;.M {
Dues 1o departments dealing 17 basdesd i
with government T
_ Ede. g lhisd=g |
Ecomoedation X H
Duies to departments dealing p= | T
with supply of water Lk
Dues to departments dealing Fto: piita:
with supply of electricity ;r@_ -
L b e e
Dues to departments dealing
with supply of
_telephones/mobiles Mo
Dues to departments dealing
with government transport
(including aircrafis and
|| belicopters) §
Income Tax Dues e
Wealth Tax Dues ]
&'ﬁﬂm m e i L
Municipal /Property Tax Dues MO
“Sales Tax Dues |I
- MI
Any other dues
Grand total of all Govt. dues A M e
Lay .

(7) Details of profession or accupation:

& B I
b, Spouse ad

. Gacmrmnnan T
(8) My educational qualification is ns under: 2= Loy sben greolicafy

(Give details of highest School / University education with full form of the certificate/ diplomal degree course]
(Name of the School ACaollege/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate & 4 5554 wiss it

Sh./Smt./Kum.

2. | Full postal address viEL-H;:“'-‘__"‘“* e iy

3. | Number and Name of the consti
slate

¥ and

A6, Siltavmdra [ B AR,

3.| Mame of the Political party which set up the
candidate {otherwise write *Independent’)

Jud ()

4. | (a) Mumber of cases in which conviction order

passed (other than those referred 1o in Form 26)

Ao a_m'? R s,




[ 70 Toal number o L-'rruJin.g wases where the

_“ cour () have taker cognizane [ N ;L'} i !
o Bps Y b ey : g T |
AL PAN af v-',']nni!a? T ] W Far which Tasd R R S
b arurrob®y | income Tan Retun fled | ’-
L | (] Candidate e ST r =
. |{b}Spouse: e | - M ———
. (e Dependenis e _ ek i 1
te| . Details of Assets and Liabilities in rupees —
| Description __[Seif " T'Spouse | Dependent-I| Dependent-ii_| Dependent Il |
[A. Moveable muded <o) A o _ |
i Asset (Total valug) ST Pl TSI ESSICT ot .
B Immovable LI B |
Asset - = I:.M&”L |
(1) | Purchase Price and % o |
Development Costof | 4o~ baoy
Immaovable Propery
(Total Value) -
[ii) | Approximate Current ,.,,.I-p;. 1
Market Price of 2
Asee: (Total Value) Lated ]
ki Linbilities L Tem e
{1} Government =
dues (Total) W b g
(ii) Loans from Bank, | & 1ZGhs
Financial Institutions and Péde7 cars
others (Total) Rl .
E. | Highest educational qualification: A Tm-u__ |
(Give details of School / University education with full form of the certificate/ diploma/ degree |
course} (Name of the Schoel /College/ University and the year in which the course was completed )

YERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best af'my knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
declare that :

{a} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

thi L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 3 and &
abave.

Verified atl......vveeeianinnnan oo this 1) ] sovsasrmniinens e oY O aviinnieaire e S0 o
r,’-’i-?ﬂmul.nim Mr
DEPONENT




“Note, | Affidavit should be filed latest by 3.00 M on the last date of Filing nominations,
2 Affidavit suould be sworn before an ath Commissisner or Magistraie of the First Class or tefiore o Saliry
Publiz,
A All columns should be filled up and o columa ta be lefl blank. 1Fthere is no information to farmish f iemp | il
any itean, either “Nil” or “Mot opplicable™, as the case may be, should be mentioned

. The affidavit should be either wped o written legibly and neath
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